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(iii) NEED FOR FIXING A MINIMUM
PRICE FOR JAGGERY AND USING SUGAR-
CANE FOR MANUFACTURING ALCOHOL.

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Under Rule 377, [ am
making a statement.

PHALGUNA 6, 1903 (SAKA)

rule 377 314

About 55 per cent of sugar cane in
the country is converted int, Jaggery.
Almost al] jaggery producers are
either small or marginal farmers.
Jaggery production hag become a cot-
tage or primary industry gng it is
absorbing lakhs of agricultural
workers.

At present the Jaggery prices went
so low that the prices are not even
equal to cost of cultivation and, there-
fore, jaggery producers are getting g
loss and agricultural workers continue
to suffer.

I am glad to say that our Govern-
ment has allowed export of jaggery to
the other countriegs but the price is
not rising.

I urge upon the Government {o find
out the reasons for it and help the
agriculluristg by fixing minimum price
for the Jaggery and purchase the com-
modity so that the jaggery producers
may not he put to losses.

I also request to star{ more sugar
factories to consuma more Cane so
that production of jaggery is reduced.

Manufacture of power alcohol is
within the capacity of our Govern-
ment. If licences are given for the
manufacture of this commodity from
sugarcane juice then this alcohol will
be usefu] to run the transport vehicles
ag in other countries thereby reducing
the import of diesel and wther oil.

It is, therefore, requested to utilise
sugar cane to manufacture power

alcohol.
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